
JP condemns Prashant Bhushan's remarks against SC; 
'seems like a concerted effort' 
https://www.republicworld.com/india-news/politics/bjp-condemns-prashant-bhushans-
remarks-against-sc-seems-like-a-concerted-effort-articleshow.html 
After Prashant Bhushan's shocking remarks against the Supreme Court, senior 
advocates and Bharatiya Janata Party (BJP) leaders came down heavily on the 'trend' 
of running down the Indian judiciary by a set of advocates. 
 
Speaking to Republic TV, senior advocate and BJP leader Nalin Kohli stated that the 
Bhushan had used an 'anti-India platform' to breach the country's global image and 
added that all practising advocates had a collective responsibility to use measured 
words when speaking about the judiciary.  
 
"As a practicing advocate, we all have collective responsibility that we have measured 
words when we speak about the judiciary since they are involved in the dispensation of 
justice on which millions of people have their hopes. Under Article 19, Mr. Bhushan has 
freedom of speech, but this tendency happening by a set of advocates whenever they 
feel a judgment hasn't gone to their liking is something that has to be criticised in the 
harshest possible manner." 
 
"There is a set of people against Narendra Modi and BJP... But to run down everything 
in India because a set of people are unhappy with the current dispensation is also not 
correct. To use a platform, which has an anti-India positioning, to breach India's global 
image for political reasons harm's the country's democracy," he added. 
 
BJP spokesperson RP Singh also condemned the remarks and alleged that the likes of 
Bhushan don't believe in democracy. "They believe in anarchism. Both (Bhushan and 
Kapil Sibal) have a track record of 'my way or high way'. They will criticise judges when 
judgment doesn't go their way. Actually by doing this., they want to criticise the 
government and Prime Minister Modi," he said.  
 
"Yet again a lobby has come out because the judiciary is doing its job, but the agenda of 
the lobby is to destroy credible institutions of the country. We see how they speak in 
one voice, the country will also now come together and speak in one voice to give them 
a befitting reply," said BJP spokesperson Gaurav Bhatia.  
 
Calling the comments uncalled for, senior advocate Swapnil Kothari opined that such 
words do not befit the stature of Prashant Bhushan who had spent five decades in the 
very Supreme Court he was hitting out at. "This seems like a concerted effort. These 
remarks have been made both by senior advocates and against the highest court. They 
bring down the judiciary, and send a wrong message to the 125 crore people who have 
ultimate faith in court," he said. 
 
Prashant Bhushan attacks Supreme Court  
After Independent MP Kapil Sibal, senior advocate Prashant Bhushan also attacked the 
Supreme Court at an event organised by a US-based advocacy group. He was 
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speaking via video link at the Indian American Muslim Council's so-called briefing on 
"Indian Supreme Court rolls back civil liberties" on Wednesday. In a shocking 
statement, he accused the SC of abdicating its responsibility to protect fundamental 
rights and going further to assault the civil liberties of citizens. Bhushan also contended 
that the independence of the Supreme Court is seriously under question.  
 
Bhushan claimed that the SC had failed to protect the rights of citizens whose civil 
liberties had been trampled upon. Making personal attacks against retired SC judges, 
he said, "Justice Arun Mishra was another infamous judge who was made the chairman 
of the National Human Rights Commission soon after retirement. He was allowed to 
retain his official bungalow for 9 months in violation of the rules and thereafter made the 
chairman of the National Human Rights Commission". 
 
He stressed, "Now, Justice Khanwilkar who has delivered these other three judgments 
including Zakia Jafri, Himanshu Kumar, and PMLA and he delivered the Watali 
judgment has just retired. We don't know what post he will be given. There are many 
posts that are vacant- the chairmanship of the Law Commission, the Lokpal's post. But 
we have seen from experience that these types of judges who always side with the 
government, especially in judgments before retirement are given post-retirement jobs." 
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किपल िस बल के बाद शातं भषूण न ेसु ीम कोट पर दया बयान: बोले- 'एससी न ेिसिवल िलबट ज पर 
कया हमला  

https://bharat.republicworld.com/india-news/law-and-order/after-kapil-sibal-prashant-
bhushan-gave-a-statement-on-the-supreme-court-said-sc-assaulted-civil-liberties 
िनदलीय सांसद किपल िस बल के बाद व र  अिधव ा शांत भूषण न ेभी अमे रका ि थत एक 
एडवोकेसी ुप ारा आयोिजत एक काय म म सु ीम कोट पर हमला बोला। वह बुधवार को 
इंिडयन अमे रकन मुि लम काउंिसल क  तथाकिथत ी फग म वीिडयो लक के मा यम से बोल 
रह ेथे, "इंिडयन सु ीम कोट ने नाग रक वतं ता को वापस िलया"। एक च कान ेवाले बयान म, 
उ ह न ेसु ीम कोट पर मौिलक अिधकार  क  र ा करन ेऔर नाग रक  क  नाग रक वतं ता पर 
हमला करने के िलए अपनी िज मेदारी का याग करने का आरोप लगाया। भूषण न ेयह भी तक 
दया क सव  यायालय क  वतं ता गंभीर प से सवाल  के घेरे म है। 

 
शु आत म, शातं भूषण ने आरोप लगाया, "हाल के वष  म, जब से नर  मोदी सरकार स ा म 
आई है, हमने लोग  के अिधकार  को बड़े पमैान ेपर र दत े ए देखा है। िनि त प से इस दशे 
म अ पसं यक  पर पूरी तरह से हमला हो रहा है। लच भीड़ सड़क  पर है। सोशल मीिडया पर 
ल चग मॉब ह। कसी तरह उ ह दोयम दज का नाग रक बनाने के िलए कानून बनाए जा रह े
ह। हर तरह क  चीज क  जा रही ह। मुसलमान  के फज  एनकाउंटर कए जा रह ेह। मुसलमान  
के घर बनाए जा रह ेह िसफ इसिलए व त कर दया य क व ेिवरोध कर रह ेह।" 
 
उ ह न ेकहा "ले कन इसके अलावा, हम नाग रक वतं ता और कसी भी असंतोष पर हमला देख 
रह ेह- कोई भी जो इस सरकार के िखलाफ खड़ा होता है और बोलता ह,ै खासकर प कार, 
कायकता, आ द हमारे कायकता ब त बड़ी सं या म जेल म ह। हमारे भीमा कोरेगांव मामले म 
हमारे कुछ बेहतरीन मानवािधकार कायकता  को िगर तार कया गया है। उनम स ेकई को 
द ली दंग  म िगर तार भी कया गया था। कई अ य लोग  पर िस ीक  क पन आ द जैसे 
देश ोह का आरोप लगाया गया है या यूएपीए के तहत आरोप लगाया गया है, उ ह एक साथ 
वष  तक जेल म रखा गया है और उ ह जमानत से वंिचत कर दया गया है।" 
 
इस सदंभ म, भूषण ने दावा कया क SC उन नाग रक  के अिधकार  क  र ा करने म िवफल 
रहा, िजनक  नाग रक वतं ता को कुचला गया था। सेवािनवृ  एससी यायाधीश  के िखलाफ 
ि गत हमल ेकरत े ए, उ ह ने कहा, "जि टस अ ण िम ा एक और यायाधीश थ ेिज ह 

सेवािनवृि  के तुरंत बाद रा ीय मानवािधकार आयोग का अ य  बनाया गया था। उ ह िनयम  
का उ लंघन करत े ए 9 महीन ेके िलए अपने आिधका रक बगंले को बनाए रखने क  अनुमित दी 
गई थी। और उसके बाद रा ीय मानवािधकार आयोग के अ य  बने।" 
 
उ ह न ेजोर देकर कहा, "अब, यायमू त खानिवलकर िज ह न ेज कया जाफरी, िहमांश ुकुमार और 
पीएमएलए सिहत इन तीन अ य िनणय  को सुनाया है और उ ह ने वटाली िनणय दया है, व े
अभी सेवािनवृ  ए ह। हम नह  पता क उ ह कौन सा पद दया जाएगा। ऐसे कई पद ह जो 
र  ह- िविध आयोग क  अ य ता, लोकपाल का पद। ले कन हमने अनुभव से देखा है क इस 
कार के यायाधीश जो हमेशा सरकार के साथ िवशषे प से सवेािनवृि  से पहल ेके िनणय  म 

होते ह, उ ह सेवािनवृि  के बाद क  नौकरी दी जाती है। यायमू त रंजन गोगोई क  तरह, मु य 
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यायाधीश िज ह न ेअयो या फैसला सुनाया था, सेवािनवृि  स ेठीक पहल ेराफेल फैसला दया था। 
और सेवािनवृि  के तुरंत बाद, उ ह रा यसभा का सद य बनाया गया था।" 
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